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ORDER 

S. Dpsgu 

We have heard the id. punsel for both the 

parties and also perused the, pleadi s on record. Through 

this application, the applicant has laimed appointment on 

the basis of a Circular dated 1.11i b in a Grup-D post. 

At the outset, the id. ounsel for the respondents 

raised the point of maintainability n the ground that the 

aforesaid Circular dated 1.11.89 has been quashed by the 

decision of a k3ench of this Tribunalin OA no.968 of 1990 in 

Abdul Satar & Ors.-VS-Unjon of mdi & Ors on 13.6.93. He 

contended that since the Order,on th basis of which the applicr 

claims for being appointed, is no loger in existence, the 

application itself is not rnaintainab e. 

The ld.counsel for theapplicant, while not 

denying the fact that the aforesaid lircular has been set aside 

by the ddcision of this Tribunal, co tended that by virtue of 

the aforesaid Order, certain other p rsons had already been 

appointed and therefore, the applica t is being discriminated 

by not being appointed 
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We have carefully 

the ld.counsel for both the pa 

ave been appointed on the basis 

1 - is a non-est after the decision a 

jappointment,which obviously are i 

by the applicant as an instance of 

accordingly, accept the contention 

respondents that this application 

since the Circular dated 1.11.89, 

no longer in existence. 

Thus, the applicatio 

as having no merit • No order as t 

(S.Dasgupta)' 
fl 	Mmber(A) 

dered the submissions 

ies. Even if certain persona 

the said Circular, which 

the Tribunal, sch 

regular, cannot be cited 

discrimination. We, 

of the ].d.counsel of the 

a longer has any basis 

which it depends, is 

is accordingly dismissed 

costs. 

e 

S 	oa] -lick) 
Vice-Chairman. 


